CENTRAL ADMINISTRATIVE TRIBUNAL ,ALLAHABAD BENGCH
» ALLAHABAD ,

T QA .Nom Of 1987i
Narendra Singh ﬂfvr..,........;.....PetitiOHEr/applicaﬁ

Versus

General Manager (P) & another v s sR@SpOndentsyi

Hont bla Mr &‘JI.IS tice U -C'isri'?ﬂ Stava ® V.C ®
Hon'ble

(By Hon'ble Mr.Justice U;C;Srivastava.U;C.)
This is a transferred case under section 29
of the Administrative Tribunal Act,

2, The applicant appeared in examination of
Chargeman *B' in pursuance of notification issued

by the Railway Administration, The papers were
objective type papers and the applicant, who appeared
in the said examination, could not succeed while

the others succeeded} Thereafter, the applicant EEEEEi'
a witit petition before the High Court which s bY
operation of law, has been trnsferred for adjudica—
-tion to this tribunal challenging the same mainly

on the ground that the paper was in English and

only working:  knowledge of English was required

and the entire paper should not be given in English,
This matter has been disposed of in TeA¥N0y4S of 1987
' Geeta Prasad Yadav Vs, General Manager(P) & another?
today by us in which we have taken a viaw that

there was faithful observation of/the rab{wwy Board
and the plea in this behalf is not correcty In view
of our judgment, we also dismiss this application

and the judgment passed in TeANo,45/87 shgll form

?f this judgment alsoi é‘/
'ééicaj *

DATED: ST 18,1
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